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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Nanded Sikh Gurudwara Sachkhand Shri Hazur Apchalnagar Sahib
(Amendment) Act, 2015 (Mah. Act No. XVI of 2015), is hereby published under the authority of
the Governor.

By order and in the name of the Governor of Maharashtra,

M. A. SAYEED,
Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XVI OF 2015.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette” on the 17th April 2015).

An Act further to amend the Nanded Sikh Gurudwara Sachkhand
Shri Hazur Apchalnagar Sahib Act, 1956.

WHEREAS both Houses of the State Legislature were not in session ;
AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take

Hyd. Act immediate action further to amend the Nanded Sikh Gurudwara

XXXQI,(I’I Sachkhand Shri Hazur Apchalnagar Sahib Act, 1956, for the purposes

of 1956. hereinafter appearing; and, therefore, promulgated the Nanded Sikh
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Gurudwara Sachkhand Shri Hazur Apchalnagar Sahib (Amendment)
Ordinance, 2015 on the 18th February 2015;

AND WHEREAS it is expedient to replace the said Ordinance
by an Act of the State Legislature, it is hereby enacted in the
Sixty-sixth Year of the Republic of India as follows :—

1. (1) This Act may be called the Nanded Sikh Gurudwara Sachkhand
Shri Hazur Apchalnagar Sahib (Amendment) Act, 2015.

(2) Tt shall be deemed to have come into force on the 18th February
2015.

2. In section 6 of the Nanded Sikh Gurudwara Sachkhand Shri
Hazur Apchalnagar Sahib Act, 1956 (hereinafter referred to as “the
principal Act”), after sub-section (4), the following sub-section shall be
added, namely :—

“5) Notwithstanding anything contained in sub-sections (2), (3) or
(4), the State Government may, by notification in the Official Gazette,
constitute the Board, if, at-least fifty per cent. of the members, under
sub-section (I) are duly nominated or elected, as the case may be.
The Board so constituted shall be deemed to be wvalidly constituted
Board for the purposes of this Act.”.

3. In section 11 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely :—

“(1) The President of the Board shall be nominated by the
Government from amongst the members of the Board.”.

4. In section 61 of the principal Act, in sub-section (2), clause (ii)
shall be deleted.

5. (I) The Nanded Sikh Gurudwara Sachkhand Shri Hazur
Apchalnagar Sahib (Amendment) Ordinance, 2015, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance,
shall be deemed to have been done, taken or issued, as the case may
be, under the corresponding provisions of the principal Act, as amended
by this Act.

Mah.
Ord. III
of 2015.

Hyd.

Act No.
XXXVII
of 1956.

Mabh.
Ord. III
of 2015.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI



